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Unauthorised production by Foreign 
Drug Firms

2101. SHRI NANUBHAI M PATEL: 
Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to 
state;

(a) whether number of items manu­
factured during last three years by 
May and Baker, Pfizer, Hoechst, San- 
doz ate mostly based on unauthorised 
production;

(b) if so, the particulars of the 
same;

(c) whether these companies have 
fulfilled all conditions of Letters of In. 
tent before thei'- conversion into In­
dustrial licences; and

(d) if so, how Government propose 
to impose conditions now?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): (a) and (b). Unauthorised

production may occur in  two way* s» 
follows:

(i) Production without industrial 
licence; and

(ii) Production over and 'ibove 
approved licensed capacity,
i.e. excess production.

No instance regarding (i) above has 
come to the notice of the Government. 
If any specific instance is brought to 
the notice of Government, the same 
could be looked into and action taken 
in accordance with the law on the 
subject

Some cases regarding excess pro­
duction over and above licensed capa­
city have come to the notice of the 
Government. The Hathi Committee 
has made certain recommendations in 
this regard. These recommendations 
are under active consideration of the 
Government and these cases would be 
dealt with in accordance with the 
decision

(c) and (d) The licences are grant­
ed only when the companies have ful­
filled all the conditions contained in 
the letters oi intent

Black-Listed Foreign Drug Companies

2102 SHRI BHALJIBHAIPARMAR: 
Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to 
state.

(a) what were the grounds on 
which certain foreign drug companies 
having more than 40 per cent foreign 
equity were black-listed during recent 
years;

(b) whether these companies have 
been found indulging in over-mvoic- 
ing/under-mvoicing, selling of import, 
ed raw materials and other operations 
against the rules;

(c) whether Government have con­
ducted any study of the raw material 
imported by these companies during:




